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. 125.4.96 ! Shri Santiram Saikia, applicant
t"&%% 8PP “’mﬁ@” o w " .  in person moves this application. Mr
vag r{ W 4 o ?'\"}fﬂ . . .
form - 'i_‘ ‘2}, . ' ' 8.ALi, Sr.C.G.S.C is present for the
g Foof ®n M i ) '
i E‘;WJ " : , respondents. ¢
’{l’}'lu‘z L
'U’*C:'i“r) No D L‘SQ’M t ' Heard Mr Saikia for admission.
' i
Mq ocd ,Vc% L\’%B : ‘Perused the contents of the applicati
yA ' 'and the reliefs sought. Applicaticn i
. B K )Tﬂﬂ : radmitted subject to consideration of
R Mastavse 0 ' 'limitation at the time of final heari.
\ s
' 1 Issue notice on the respondents
L : by registered pcst. 6 weeks time for
t
. 't written statement as p‘.ayed for by
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" MreS. R.Saikia applicant; in
person is present. Mr,aaﬁll, Srmc GeSeC
is present for the rospondents@
VWritten statement has not been
subm;ttede Mr.All seeks-for tame for
flling wrltten statemcnt. ?

LJ.S'C. on 1=-7=-95% for written state
ment and for Lurther order. '
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M as All, 51.'0(: QOOCEV iS

preoent. ertten qtatement has not
been submlttedc Appqcant m person

is - nresenta At the réquefat qaf MreS.Al

Sr.C.G.5.Cs case is cldgournpd for
orde:c on 2357 964 ©

M%’ 'S.R. " Saikia, the.

applicant
s present.

serw;/ed'. on the
";.-respondent Nos.1, 2 and 3 ertten statemen

,has not been submltted : !

Notlce ' duly

LlSt for hearmg on 20.8.96.

respondents may

statement” with

~In ,the  meantime the

" “submit
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“ 20-8-96 " Mr.S«ReSaikia applicant in persone
- o | Learned Sr.C.G.S.C. Mr.S.Ali for the
| L feSpondents. Written statement has not
l:a‘een submitted. '

List for hearing on 17-9-96.

‘ - /(,\/, geoh G~ (7\‘\/5 B In the meantime the respondents may
,uy/g}asz'A o - .  submit written statement with copy to the
%ﬁ : applicant.

. Member
o
17.9.96 Mr. S.R.Saikia ) applicant}, present in
person. ’ ,

Mc. S.Ali, Sr. C.G.S.C. for the
respondents submits written statement with a copy
to Mr. Saikia.

Mr. Saikia prays for short adjournment for
perusal of the written statement. Allowed.

List for hearing on 27.9.1996.

, Member
: . trd

2 yYoya M ’% * 27.9.96 Mr S.R. Saikia, the applicant is present
in person. Learned Sr. C.G.S.C. Mr S. Ali
for the respondents. Both Mr Saikia and Mr

Ali have completed their submission.

Hearing concluded. Judgment reserved.

Member
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9=-10-96 None for the applicant. Mr.S.Ali

SreCeG.S.Co for the respondents.
Judgment and order pronouﬁged. Af)plica
tion is allowed in terms of' the grder.

by

[
Member

No order as td costSe
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- CENTRAL ADMINISTRATIVE TRIBULAL
. GUUAHATI BENCH :¢:: GUUARHAT IS,

8-A.
T.A

. NO. 62, 0f 1996.
. WD,

DATE‘GF nEnision  9-10-1996.

___Shri Santi Ram Saikia - (PETITIONER(S)

?

LT  Applicant appeared in perscn. ' ADYOCATE FOR THE

S

Union of India & Ors.’

e eem _ PETITIONER (5)

VERSUS

_ RESPONDENT (8)

" Mr S.ali, Sr.C.G.S.C. ‘ ADVOCATE FOR THE

- RESPONDENT  (S)

THE HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER.
THE HON'BLE

3.

Whether Reporters of local papers may be allowed to N2
ece the Judgment ?

To be referred to the Reporter ot not ? Yoy
Whether their Lordships wish to see 'the fair copy of

the judgment ?- ' ’ NoOo
Whet her the Judgment is to be circulated to the other

Benches 7 .

Judgmeht delivered by Hon'ble Administrative Member .
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
original Application No. 62 of 1996.

pate of Order : This the 9th Day of October, 1996.

shri G.L.Sanglyine, Administrative Member .

shri Santi Ram Saikia,

office Superintendent,

Office of the Chief Postmaster General,

Assam Postal Circle,

Guwahati-1. ' ‘ « « « Applicant.

Applicant appeared in person.
~-Versus-

1. The Secretary,
Ministry of Communications,
Government of India,
New De lhi-1l.

2. Director General, _
Department of Posts, ‘
Pak Bhavan, New Delhi-1.

3, Chief Postmaster General,
Assam Postal Circle, _
Meghdoot Bhavan, Guwahati-1. .« + « Respondents

BY Advocate Mr S.Ali, Sr CaGeS.Co

CRDER

G.L.SANGLYINE, ADMINISTRATIVE MEMBER

This app;ication was admitted subject to consi-
deration of limitation at the time of final hearinge.
Subsequently the applicant submitted a Misc.Petition NO.
84/96 praying for condonation of delay in filing of the
applicatioﬁ on the ground of his bonafide misundérstandinq
of the provisicns of the law in this regard. According
to this Misc .Petition he was under the benafide belief
that no application before the Tribunal can be filed
until and uniess there is a final decision on the matter
by the appropriaté authority of the reSpondénts. During
the course of hearing of this C.A. the applicant has

submitted that his grievance relates to pay and allowance

/ . contdo 200.0



‘and he is suffering a continuous wrong as long as the

respondents have not finally disposed of his claim.
Therefore the applicatlon may not be dismissed on account
of limitation but should be treated as it was submitted
within time. Further he submitted that, at any rate, even
if thefe is delay the same may be condoned as injustice
has been done to him. In support of his contention he
relies on the decision as reported in 1995(2) A.T.J. 567.
Heard the applicant and learned Sr«C.G.S.C Mr S.Ali. The
Staff Adalat passed an order on 30.9.92 to the effect that
the competent authority was of the opinicn that the benefit
under FR 22‘C was not permissible for a second time to

the applicant. It also observes that however references

‘has been made to the Directorate seeking clarification cn

‘the issue claimed by the applicant and that the Directorate

should be reminded for an early decision. Perhaps the

references referred to in the order of the Adalat were made

by the authorities of the respondents and that the directic
to remind the Directorate was also issued to the authori-
ties of the respondents. It does not appear from the
records available before me that the competent authorities
of the respcndents had made any compliance with the order
of the Staff Adalat. Thus implementation of the direction
of the Staff adalat remains pendihg. The applicant however,
wrote to the Secretary, Staff Adalat on 14.11.1995 reques~?
ting him to let him know the decision made by the Postal
Directorate in the matter so that he can take further
action as may be necessary in the matter. There was no
response to his letter. The applicant has submitted this

application on 18.4.1996. In the facts and circumstances

// conte 3eee



of this case I consider that the application had been
submitted in time. Consequently, the applicant has been
allowed to proceed with his submission in respect of this

application on merit.

2. The applicant was the seniormost UDC (Upper Diviéiox
Clerk) in the scale of pay of Rs.1200-2040/~ when he was |
promoted to LSG (Lower Selection Grade) in the scale of pay
of R5+1400=-40-1800=EB~50-2300/= on 2.11.1987. He joined the
post on promotion and later on being the seniormost LSG he
was posted as Section Superviscr with effect from 1.6.1988.
The post of LSG and that of Section Supervisor carry the
same scale of pay. As on 31.5.1988 thé applicant was drawing
pay at the stage of Rs.1680/- in the scale of pay of Rs.1400-
2300/-. The applicant prays that as Section Supervisor he
should be allowed the benefit of fixation of pay as per the
provisions of FR 22 C, now FR 22(1)(a)(l), by giving him

one notional increﬁent and as such his pay in the post of
Section Supervisor would be fixed at Rs.1760/- as on 1.6.1988
with 1.6.1989 as the next date of increment and with related
benefit arising out of the said fixation. The applicant'
has based his claim on the ground that he was'promoted from
1,SG to the post of Section Supervisor which carries higher
responsibilities. He has supported his contenticn by
refering to the duties of Assistants and Head Clerks pres-
cribed under Rule 18 and Rule 69(c) of the Manual of Office
Procedure of Circle and Administrative Offices respectivelye.
It is also his contention that the post of Section Superviso
is different from the post of LSG. The former is the feeder
cadre for promotion to the post of Deputy Office Superinten-

or Superintendent
dentéand its duties and responsibilities are supervisory

// conté.e 4ese



in nature which are higher than those of an LSG. Learned
Sr.C.G.S.C Mr S.Ali, on the other hand, submits that

Section Supervisor is a LSG post and that posting of a LSG

| jorst ®od ket YOSkiWy ek ® X3¢ as Section Supervisor is

not a promotion as they are the posts in the same category
and that such posting does not entail extra monetary
pbenefit. He further submits that while the applicant was
promoted from UDC to LSG his pay in the scale of pay of
Rs.1400-2300/- was refixed under FR 22 C, now FR 22(1)(a)(1),
and as such the applicant is not entitled to another
fixation of pay in the same scale in the same category of
posts as a result of his posting as Section Supervisor.

3. The post of LSG and Section Supervisor carry the
same scale of pay Of Rs.1400-40-1800-EB-50-2300/-. The
Memo No.Staff/RD/2-1/79/Pt-II dated 1.6.88 says :

"shri S.R.Saikia now UDC(LSG) 0/0
the add1l.PMG, Assam, Guwahati

who has already been promoted to
$/S and ordered to join in the
circle Office, Shillong vide CO
Memo No.Staff/26-2/76/11 dtd.
20.5.88 is posted as the S/S in
the 0/0 the Addl.PMG,Guwahati.....”
This memo clearly shows that as on 31.5.88 the applicant
was an UDC (LSG). Further this office memo indicates two
things, namely, promotion of the applicant as Section
Supervisor and his posting as Section Supervisor. The

decision contained in this memc was perhaps arrived at

by the competent authority of the respondents after due

‘consideration of the relevant facts. The respondents have

not stated in the written statement that this decision
was an erroneous decision. Therefore they cannot now
content that there was no promotion of the applicant to

the post of Section Supervisor but that it was only a

/ ! Contd. 5.0.
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posting without entailing any extra monetary benefit.

The initial promotion and posting as Section Supervisor
was made vide C.0. Memo No. Staff/26-2-/76/IT dated 20.5.
88. The respondents have not produced this memo by which

the promotion and posting of the applicant as. section

~ Supervisor were ordered to support their contention that

there was no promotion of the applicant to the post of
Secﬁion Supervisor. Moreover, the respondents have not
denied that the duties of an LSG are not same with the
duties of the Section Supervisor. Neither have they
denied that the duties and the responsibilities of the
Section Supervisors are higher than those of the LSG.

The vital issue in this application is whether posting
of an LSG as Section Supervisor is a promotion so as to
attract the benefit of FR 22 € or now FR 22(1) (a)(1).
after hearing both sides it is gathered that an ordinary
L.SG cannct occupy the post of Section Supervisore. It is
only the seniormost LSG who can become a Section Supervi-
sor ordinarily. It is also gathered that an LSG cannot be
promoted to the post of Deputy OCffice Superintendent or
office Superintendent unless he first became a Section
Supervisor. Further, it is gathered that the nature of
duties of SectionSupervisor is supervisory which is of

higher responsibilities than that of the LSG. Moreover,

the respondents themselves have stated in the posting

Memo daﬂed 1.6.1988 referred to above that the applicant,
who was then upc (LSG), was promcted to Section Supervisor
In the light of the above I am cf the view that the
posting of the applicant to the post of Section Supervisor
though> in the same scale of pay amounts to promotion

involving higher duties and responsibilities. The applicar

/ Contdo s.-oo
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is therefore entitled to the benefit of fixation of pay
under FR 22 C, now FR 22(1)(a)(1), as Section Supervisor
with effect from the date he took over the post. The
respondents are accordingly directed to f£ix the pay of
the applicant in the scale of pay'of Rs.1400-2300/- as
Section Supervisor with effect from 1.6.1988 within 3
months from the date of receipt of copy of this order by
respondent No.3, the Chief Postmaster General, Assam
Postal Circle, Guwahati. The applicant has not spelled
out in details the "related benefit arising out of the
said fixation" prayed by him. However, the respondents
are directed to allow the applicant consequential benefits
as admissible under relevant rules consequent to the
aforesaid réfixation of his pay, on merit. In particular,
as the applicant had since been promoted to HSG I in the
scale of pay of Rs+2000-3200/~, the benefit of fixation
of pay granted to the applicant as above will have
censequential effect in the fixaﬁion of his pay in the
subsequent scales of pay he drgw/is drawing after the |

scale of pay of R.1400-2300/-. -

The application is allowed. No order as to costs.

-q/”‘ﬁ
B sy Sl
( GoLio SANGLYINE )

ADMINISTRATIVE MEMBER
v
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Application under section 19 of Administrative

il

Tribunal Act-1985,

In the court of Administrative Tribunal
Guwahati Bench, ' :

: ' Name: Shri Santi Ram Saikia-~ Applicant

verses
Union of India and others- Respondent,

1

For use of Tribunal Office,

Date of Filing:.
o or

Déte 6f Receipt:

By Post :

Registration No. @

' Siegnature

Registrar




(1)

(ii) Name of the Father- Late Adiram Saikia,

- (411)

2.

(i)

(ii)

(iid)

(ii) Date - 29-10-1992, - :

Details of Application,

i

particulars of the application-

Mame of the applicant - Shri Santi Ram Saikia,

P

Designatiocn and offlce in whlch\employed' Off 1ce Supdt,
~0/o the Chief Postmaster General,
e
stal,@irekegsuwa zﬂ%ﬁ?
Meghdoot Bhavan, 4th £loor,
Guwahati-781 001 (Assam). -

Assam U

particulars of“the respondent,

The Secy,Ministry of communication, Govt. of India
New Delhi-110 001,

'DirectorlGenerai; Department of POsts;Dék Bhavan,

New Delhi-110 001,

Chief Postmaster General ,Assam Postal Circle,
Meghdoot Bhavan, 4th Floor,Guwahati-1(Assam).

particulars of the order against which application 'is made~-

The application is against the following order,

(i) NO.SA/1/92/Rlgs dated 29-10-92 from the Secretary
staff Adalat & Accounts Officer 0/0 the Chief Postmaster

C ™

General ,Assam, Gﬁwahati,

(1ii) passed by - Staff Adalat ,0/0ithe Chief P.M.G.,
S | Guwahati. | D
(iv) Subject in brief- The applicant was serving as
., a Lower selection grade U.D.C. in the
?// ‘yaar_1987-in the scale of pay Rs,1400-40-
© 2300 and he wasvpromoted to the section
Supervisor cadre having highervresponéi—'
bility in. the same scale of pay of
Rs,1400-40-2300, The appllcant prayed for -
flxation of pay due to hls prometion
-w;th higher re8pon31blllty but, hlS pay

was not flxed

Contd=2/-~
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(1)

i) T

(4id)

"~ Supervisor cadre on 1-6-88,

- (iv)

(v)

(vi)

{(vii)

RACY

2 e o | - | ‘Véf
Jurisdiction of Tribunal~ The applicant declares that
the subject matter of the order against which he wants

redressal is within the jurisdictidn of the Tribunal
under section 19 of the.Administrative Tribunal Act-l9859

leltation‘- The applicant further declares that the
application is within the limitation prescr1be<
in smection 21 of the Administrative Tribunal
Act 1985, ‘

Facts of the case : The facts of the case are given below,

The applicant was serving as an L.5.G. U.D.C. in the year.

11987 in the scale of pay of Rs,1400-40-1800EB-50~2300 and’

was drawing Rs,1680/- as basig'pay-in the said scale as
on 31~5-1988, '

That the applicant was promoted to the sectlon Superv1sor
o/o the P.M.G,,Assal Postal Clrcle Guwahatl in the. scale .
of Rs,1400~40~1800 EB-50-2300/- vide memo No, Staff/RD/Z 1/
79/Pt-II dated 1-6-88 from tlfe Addl, P.M.G.,Assam Postal
Circle,Guwahati,

( Annexuréf"guhxd_ey .
?"‘-‘60.-@ 0\1\& 2

That the applicant had joined in the Post of section

( Annexure~"g")
Pofe w7
That the respondent did, not le ‘his pay on his promotion

1nsp1te of his frequent representatlon‘to the authonrity
concerned by personal approach.,

That the appllcant had filed a case in the Staff Adalat

for redressal of his grlvances,,

That the staff Adalat had decided ‘the case in a contre-
vertial manner by stating that the benefit will not be
admissible to the applicant but at the.same time difected
the authonrity»ﬁo seck ¥ clarification from the Postal
Directdfate,Néﬁ Delhi on the PQints. '

( Annexure-*ax*)
. . i Pwdc -
That the applicant again requested the authourity to

intimate the decision of the Postal Directorate but thé

'~ decision has not yet been conveyed to the applicant,

' (Anﬁexure-"l“ )y
} - . Pt ~ 1§

. Contd-3/-
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gjviii)That the Post of section supervisor inwhich the applicant

was prom@ted carries higher responsibility.

1 Annexure-"E"|
poge - 9
(ix) That the pay of the applicant should have been fixed

és per the provision of FR 22 C now reumbered as FR 22
(1)(a)(1) as follows, ' - :

Pay as on 31—5-1985- Rs,1680'00.
pay éfter‘notional increase by one increment— ﬁs,l720'00
Paymin the promotional Post- Rssr76d;00»
Date of ﬁeXt increment- 1-6~1989,

A

( Annexure-"Ft})
’ Page - /0

Relief Sought- In view of the facts mentioned.in para 6
above the aoplicant prays that he may be allowed the
promatlonal benefit under FR 22€now renumbered as
FR 22(1)(a)(1) and the respondemnbe directed to refix
.his pey at Rs,1760/~ as basic pay as'on 1~ 6-1988 with
| related benefit arising out of the said fixation Decided
cases by the honourable CAT Benches in the .following o

cases may be referred to ,

(i) Ramesh Chand Vs Union of India ahd others 1993(2)sLJd
(CAT)95. New Delhi,

(2) Dhyaneshwar Namdanwar Vs Union of India and others

1993 (24)ATC 660 (Jabalpur) 1993(2)SLJ 305,

- ( Annexure-'G")
\?u\gv. W~ Yy |

‘Interim order, if‘prayed for- Peﬁding final decision‘on
the appllcatlon, The applicaht does not seck’ ‘any interim

order in this case,

Details of the remidies exhausted - The applicant declares
that he has availed of all the remedies available to him
under relevant rules as fbllowsg |
i) As soon a; the applicant'was promated to the section
supervisor's cadre, the applicaht had personally approached
the section concerned to fix his pay, The authority did not
~ fix the pay as réquested and then he had submitted many
applicationg A copyvof such application is-énclosed,

( Annexure-H ).
posis - 1% 1l
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ii)

iii)

o A . \

The applicant had approched the staff Adalat 0/c the Chief
P, M.G.,Guwahati which has been formed foe redressal of
staff grievances and that the case was decided by the staff
Adalat in a conditional manner, Vide decision No,SA/3-62/92
dated 30-9-92, | |

The applicant had again reminded the staff Adalat on 14-11-05
th furnish the decision of the postal directorate but his

application was not even acknowledged,

10,

13.

To,

( Annexure-I),

?ﬁﬁe— s .

Matter not pending with any other court etc,- The applicant
further declares that the matter regarding which the appliea-
tion has been made is not pending before any Coﬁrt of law or
any other authority or any other Bench of the Tribunal,

Particulars of Postal order in respect of Application fee~

Number of I,P.,0, - 809.- 345721

 Name of the issuing P.0, - Guwahati,

Date of issue of Postal Order ~ 9-4-96,
Post Office at which payable - Guwahati,

Details of Index = An index in duplicate containing the

details of the documents to be relied upon is enclosed,.

List of enclosures = 1, Form A - 6 Copies,
2. Annexures - 9

3; I.P.O, e Qne

4, 1Index - Twp copies,

In verification.

I Shri Santi Ram Saikia S5/o Late Adiram Saikia age 54 years

working as Office Supdt, 0/o the Chief P,M.G.,Guwahati
resident of Lakhinagar Guwahati-5 do hereby verify that the

cgYrtents from 1 to 13 are true to my personal knowledge and
belief and that I have not suppressed any material facts,

Place: Guwahati, =~ «mﬁxl\\\N Z

< =_ O
Date : \7-k QL ' Signature of the Applicant,

The Register,
Central Administrative Tribunal,
Guwahati Bench, Guwahatiw.
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C N n ". . o0 DPepartment of posts : India ¢
N R offioco of the Chief postmaster Genexral : Assam Circle 3t
e Meghdoot Bhawa #th floor ¢ Guwahati : 781 001, \g
"A':t.f'. } 06 @9 oo oo 00 ’ ' {
| Mo i 84/1/92/R1es. ~ 'the 29th october 1992.
. : gt . . s

A aInS Pfes 0
DA yf(r?z.nw f/K(, <o £ awak®h

gubgect s ' Decision taken on Staff Adalet held on 30,09.9C ‘™
- Asnam'C:qulo, Guwahati, .

" : '2!)\(‘ ,‘)[)Né/cz_‘ alf) (‘( A PLULA

-

. YXEXXEERE AR ]
P . -

A ‘copy/Extract(s) of the decision taken by the Staff Adalet
held on 30.09.92 o’ under the chairmanship of Chief pPostmaszter General, Assam
Circle, Guwshati on bhe regpective grievances of the Staff is sent herewith for
favour of taking necessary agction. A brief particulars ~f the grievances along
with the name end designation o the officiel is also enclosed herewith for .
favour of ready reference. - :

/ .
Encl g3 AS above;‘ : . N~ M /
4 (r. ey)
secretary,
. Staff Adalat & Accounts of ficer
(/o the Clief Postmaster General
' Ansam Circle
Copy 0 t= Ly : ) GUWAIATI 3 781_001.
i{ / (' . ') - ‘ ¢ : v !
*i{h . \ : hs1hri - @%Lz“-{i A Rem_ e feiay _THecs (2 ”"/“;' °0,
with rofercnce to his application dated v o fs /0. ~ N udAn extract of the Gyrewak
. iicision of the Sta f Adalat held on 30."(59.9’21’3{8 encloﬁed herewith for Lnfox:ma--7
One . N
N G W
L b %
2) F | /
) Ppét NO . Jﬁ/},- 23 5 24 A AE2, gecretary
Ce : N ’ Staff Adalat & Accounts Officer
o E 0/o the Chief Postnaster General
’ Assam Circle, Guwabati,
T —— - . Biiebpuhd
g SA/3-62/92: .
@’x’- < L, - _Adalat finds that in the earlier promotien to 20% :
1 ‘) , ' L'sG(non functional) in the scale of x.f™%00'00 to

! %, 2300°' 00 the bencflit under ER 22(c) was granted to
the official. The offié¢ial subsequently vas
appointed as reguler LsG(functional) w.e.f, 1.8.88

in the same scale of pay. The Petitioner's prayer'

is that the benefit under FR 22(c) must be given to

him as® the functional LSG involves duties and

. responsibilities. of greater requirements. As the
- appointment/promotlon is 4in the same scale, the

“ Competent Authority feels that the benefit under FR
, : 22(¢) 1is  not permissible for & second time. .
v e How‘ever, references have been made to the Dte.
' h  seeking clarification on this. The Adalat therefore
\ directs that the Directorate should be reminded for
\ ;{ an early decision. ’ )



. B " " ‘M |
' . . . .
P g : ’ . 'a

A

/7 B ) »—«i‘t . \ AN‘HEXURE - A e . 5

i Department of posts : India s
0ffice of the Chief Postmaster General s Assam Circle s

Meghdoot Bhawai &th floor : Guwahatios 781 001,

3
sh

: : o IR e
No i SA/1'92/31gsgf L 5 the 29th october 1992,
. ' / '
c -,
?K’{ ' ' ' /bﬁ’é A /( "v/‘ffl!) n A’P 4 ___,. - i .
RS 7. nala ~
‘}z{ SAXD ‘./}/CS a®n P
NP . c o .,(:uu\n@f::-{n
: v ‘.- ‘. Q rrf 4

o \DeC181oN taken on Staff Adalat~held on 30409.92 =
o Mesam Circle, Guwahati, o ‘ -

. .
oot N . P $000cbveee
L .

- Al

R AN | :py/Extract(s) of the decision/taken by the Staff Adalat
held-oq;3oio9.92 xnﬁ der the chairmanship of Chigf Postmazter General, Assam‘%
Circle, Guwahati on the respective grievances of the Staff is sent herewith for
favgur;qfﬁtaking necessayy action, A brief rartjCulars »f +the grievances along |
with the’name and designation o~ the official #5 also enclosed herewith for.
favour of ready reference)- ' ' : -

 Encl :; As above, - , . m W/
| .jxfu- . : _ (. dey) B
| _ : Secretary, °° !
. Staff Adalat & Accounts officer .
0/0 the Chief Postmagter General|
| Asgam Circle i
Copy to 1~ \ GUWAIATT :¢ 781 001, |
. |
A . ‘ ‘ ' - ¢ ) ) / ’ 2y
Toos - Shri _.ff?z?z.;z; = N XM ..( _{"‘).‘_"';.,%_‘ K. /:'{/ .CP “(‘ZA”M J-f. 60’
with reference to his application dated e Q% oD TR extract of the Gonaf,
"~ decision of theASta: Adalat held on 30.6“1% 8" enclosed herewith for informa-
tion, ) . ' |
o A B)eDe 9q

| ' .
)’%'VNQﬁJ,éPQB)QQmwféZ. Secretary WQ‘_U//% ,
I S0 ' Staff\Adalat & Accounts Officer

0/0 th\Chief Postmaster General
Y A A I Assam Qircle, Guwahati, o
SA/3462/92: |

. >
§ - -

Adélat finds that in the earlier promdtien to 20%
LSG(non functional) in the scale of ENW00'00 to
k5.2300'00 the benefit under FR 22(c) was gxanted to
the ‘officlal. The official subsequent} wvas
eappointed as regular LSG(functional) w.e.f. NNGS8.88
I1n the same scale of pay. The Petitioner's prayer'
1s that the benefit under FR 22(c) must he nfvern ¢
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e 0/8 Oirole Offise, Shillong on supernnnuation VY.e,.f,

T ‘.‘. LR T, TR R A 1./
W, :
¢ i i _r"‘ 1 H
~ Department.of fopts, India,
Q/é the, A€l dostmaster General, Adnam, Guw-hati-78100t,

a’ . '
femo Ko, 3 uff/iW/2-1/79/F%~11, Luted Guunhati the 1.6-93,

Goneoguent on the rotiremont of Bhri b, N, Buiar Baruah,
; ~6-88
B "Botte Salkia now UDC(LSG) G/0 the Addl iMG, Aosem, Guwahati
.. ¥boihaa alrendy been promoted 6 S/3 and ordered to join in the
R Citole 0ffice, Shillong Viﬁo CO Memo Ro, Bta££/26-2/76/11 atd
720588 1s pontad as the 3/8 in the 0/0 the AIAl IMGJGuwahati
Woe®ef, 1-5-08 on diversion of the post from the Uircle Office,

shmom.
‘.}_I Llj.:” ) -1 _‘%
";‘,’ !v"\.r\f ,;, ; ! ! Co ' - _
. AR % N qc‘,L———.——“"
: ) ( J.k’._ Daﬂh )
‘ 1 g NJBS-I.
Itor AddL PMO, ,‘mqa_m,l Guwnantiaet,
Copy 0 i
1. Te IMG(Staff) R.E. Cirole, Shillong ~w.r.to his No, Staff
26-2/76}" dtd 20.5-88, ¢ 0 o ’ /
Wy 24, T™e !lx:.é;t’n, Guwnhnti OFO - fox infprmhbion end n/a,
_.#Js The §8FUe, Guwnhatl « for informetion. .

4 -, 801y Boie faikia, UDU(L3G)
‘ O.i.}’,ip!/u&gheﬁ«mal 0, “Aroam, Guwahati-f.

SR A , ,
"5 i/ 'R.;0f. the officiel, :
o ‘E‘MJ l',fflflgt.‘f‘}M/AD-I,x/A.o..ho/o the A’dl ING/Guwshati.
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(See Rule 267, Posts and Telegraphs Financial Hand??gkﬂ\(b&‘lmﬂ ¢ oot
Sccond Edition) ‘b”\' \1}\.\':““‘3-\»
e L ey
Tt &) azehr ax st fE e AT m%ﬁﬁ&m«m&“
Charge Repott and Receipt for cash and stamps on transfer of chatge
gmifory fer wme & 06 ' T .
Certified that the charge of the office of e Qo SRR REVE VS UL

mﬂ-’l\n);sa;--lo . , .... ce s o0 (;"q)a.«-.-..;.»..-o:cutv-omoq
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: " Lepartmant of Posts |
. Oiﬁm of the Addl, Postmastar umral. /gsem, umahati-l-

t
Namo No, Stalt/RIVI-86/82 . Datod Guvahatd the 7-6-88.

b/n . Addl, PM.Gs Astgm, Guwahati on lebe
o astho $:5¢ IIX in the Lo/ the ?ddl. ?...
- yide this effice momo No. staft/Rp/ b-o}l datad

1.6.,88, one post of UDA falls vacent in 1*.
' Aﬁlc ﬁMOGI Guwaghati, o

- The QQPOSOQ 0/0 the Addl, PJi1.Ge Quwahati has
toon plaased to promota Sri Jaysnta Blewas, the next
gonior Le.Desrs of thia of fice to tha cadro of U.D.A,
in the sald vacant post purely on adhoc besis with
affoct from =688,

Conse ntmmmlufnfsﬁ SR, Sotkia, UDA
kY y %&?‘2357

,_.J\*"‘)"‘ ' . :
/,A 7 * o N e d /...,
L ‘ : | ' (5.[) . L)ash)
o ‘ | AD23(1)
o ‘ For Addl, Postmostar Gonexal,
N } Assam, Guwohatiels
“Gopy 0 R I T ,
ke (@.m P.MJG.(Staff), Shillongs7930L1,
2. . lb. s:. Pos‘tmaster, Guwahati E=781001.

3. fae m Jayanta Biswu. uUbA, ofo tha nddl. PI'G Guvighati,
.jj4., % a.m. a: the q:mal. »
8' P’% i 3

| '“90 . 39”!0 A | Lol

| P ?g M

SRR Far Addl, PJ“E’.G-gnrém/.’/

' ’ ~ Guwahati«i,
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S ©* F.R. 22-C. Notwithstanding anything contained in these Rules, where a
o & o Government servant bolding a post in a substantive, temporary or officiati
A capacfty“is promoted or appointed in a substufitive, temporary or officiating
o capacity to aplther post carrying duties and responsibilities of greater .
importance thas those attaching to the post held by him, his initial pay in the 3
hm_eoscale of the higher post shall be fixed at the stage next above the pay
. notionally arrived at by increasing his pay in respect of the lower post by one
increment at the stage at which such pay has accrued:

Provided that the provisions of this rule shall not apply where a Govern-
ment servant bolding & Class I post in a substantive, temporary or-officiating
capacity is promoted or appointed in a substantive, temporary or officiating

F.R. 22-C] PAY 91
capacity to a higher post [ which is also a Class I post and carries a time-
scale of pay with the minimum more than Rs. 1,500 ]:

" Provided further that the provisionis of sub-rule (2) of Rule 31 shall not
be applicable in any case where the initial pay is fixed under this rule:

2Provided also that where a Government servant is, immediately before
: his promotion or appointment-to-a higher post, drawing pay at the maximum
| of the time-scale of the lower post, his initial pay in the time-scale of the
' —  higher post shall be fixed at the stage next above the pay notionally arrived
at by increasing his pay in respect of the lower post by an amount equal to the

last increment in the time-scale of the lower post: :

+ ¢« SProvided that if a Government servant either—
> (1) has previously beld substantively, or officiated in—

g . (i) the same post, or _

L ( (ii) a permanent or temporary post on the same time-scale, or
44
ok HqY 7

Q G(iif) a permanent post §( } or a temporary post (including a
; (’_%‘-‘“w‘s‘: post in a body, incorporated or .not, which is wholly or
: F’hﬁ“‘i"‘w' »_substantially owned or controlled' by the Government) on an
S e ,ﬁ}(@ " jdentical time-scale; or ‘ .=
:;?j'*_"“ '\\;'3.,}9?‘;\‘ (2) is appointed substantively to & tenure post on a time-scale
S QW T T - jdentical with that of another tenure post which he has previously
,.‘wg’ < =« . . held substantively or in which he has previously officiated;

tben proviso to F.R. 22 shall apply in the matter of the initial fixation of pay
) a‘p:'l wnnn?g of previous service for increment. '
2 .';'*g ExriAﬁAﬁo;l.;h this rule, the expression “Class I’ has the meaning
. assigned to it under the Central Civil Services (Classification, Control and
N Appeal) Ruies, 1965.
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1
B é&ﬁcﬁt of FR 22C {now 22 (1) (a) (i) available for pay fixation in promotional post carry ing
higher rcsponsibililics; even if promotianal post and foeder post carry identical pay scales.

The petitioner joined service as postal assistant, He was placed under the one time bound
promotion scheme in the higher sclection Grade (Rs. 425 - 640). Both the grades constitute feeder
category for promotion to the post of Inspectdr of Post Officcs. The pre-revised scale of Inspector of
Post Office was Rs. 425 - 700. The petitioner was appointcdas Inspector of Post Officc with cffect from
6-2-1987.0n141-1986 pre-revised scales of pay of Rs.425 - 640 and Rs. 425 - T00 came to be replaced

by a single scale of Rs. 1,400 - 2,300 by the Fourth Central Pay Comumision’s reconmendations. The
claim of the petitioner was that the post of Inspcctor carries responsibilitics and dutics of greater

importance than those attached to the Post of LSG and, thercefore, he should be giyen the benefit of

notional fixation of pay in the scale by adding one increment (FR 22C) on promotion as Inspector of

Post Office from the Post of LSG cven tiough the scale of pay of LSG and Inspector of Post Office
was identical, viz., Rs, 1,400 - 2,300, with cffect from 1-1-1986.

o e ot e

" Held: The Post of Inspector of Post Offices carries responsibilitics and dutics of greatar

of Inspector of of Post Office would be entitled to fixation of pay with the benefit of FR 22C, ltis also

1o be noted that FR 30 which had carlicr placed a restriction on conférring the benefit of FRC 22C on

the ground that the post of identical scale of pay broadly carry comparable dutics and responsibilitics

has been dclcted from the Fundamental Rules. In view of the above, the respondents arc directed to

grant the bencfit of fixation of pay to the petitioner in accordance with FR 22C, now renumbered as
FR 22 (1) (a) (i).

[Ramcsh Chand v. Union of India and another, l993l (2) SLI(CAT) 95 (New Delhi), data of

judgment 5-1-1993. ' v -

. A Similar dedision has been rendered by the Jabalpur Bench inanapplication whercina Sorting
Assistant In Lower Sclection Grade (L.SG) on appointment to the Post of Inspector of RMS claimed
fixation of pay undcr FR 22(1) (a) (i). An extract from the judgment is reproduced below. _

"The first pouit to be taken into account is that in accordance with the posts and Telegraphs
(Inspector of Post Offices, Inspector of Railway Mail Services and Inspector, Uniforms) Recruitment
rules, 1977, the Post of lpspector. RMS is a Post available to a sorting Assistats LSG on promotion
ag\d that too on thr basis of sclection. Thercfore, once the tribunal comes to a conclusion that the Post
of Inspector, RMS is ong higher in hicrarchy of posts which is available to a sorting Assistant LSG as
a result of promotion on gelection being made before, itcanbe fogically concluded that higher cfficienty
is required to man the cadre of Inspector. RMS. The rcason is not far to scek. The Post of sorting
Assistant LSG is an oper';ative job while the Post of Inspector. RMS, is more or lcss an executive job.
An'Inspector, RMS, has gota right of Insepection. The sorting Assistant LSG. has no power to Inspect.
The Inspetor, RMS has got a right to enquirc into the conduct of other subordinates while the sorting

~ Assistant LSG has no such-power. Above all, it would appear that in the hicrarchy of posts available

in the Postal Department, annspector, RMS, is entitled for promotion to,a higher gazetted Post, while
there is ho promotional avenucopen inthe carde of sorting Assistant LSG toa gazetted post. The sorting
Asstt. LSG has to move step by step. He has to be appointed as Inspector, RMS, in the first instahce.

UNITE AT EVERY LEVEL 'TO FACE THE PRESENT SITUATION.

‘ importance than the Post in the feeder category and. therefore, the petitioner on promotion to the Post. -



~ by process of climination on the b_assis of competitive examination. Con:cquently,

7 ‘ ~

Fhere afler on his tum he can get an appointment to a gazetted Post. Therefore in the very nanire of !

things is not’difficult to conclude that the Post of Inspector, RMS. is a Post carrving highcr
responsbility, The scale of pay is one of the inmportant eriteria to determine the higher or lowet Post.
All the same the identical scale of pay of both (he posts cannot be made the sole ground for téjection

. of the claim of the applicant. The fourth pay Commission recommended identical pay scale for both

the posts oti the analogy that both the posts carricd comparable supervisory dutics. Itmay be true. Still

itis possible that the supervisory duties attached to the post of Inspector, RMS, may be higher innature

than the Post of sarting Assistant, LSG. The very fact that the Post of Inspector, RMS, is a promotion

is a Post carrying higher responsibility. In the opinion of the tribunal the fact that the Post of Inspector,

Postofthe Post of sorting Assistant is a fecder cadre givenanindication that the Post of Inspector, RMS,

RMS, is a sclection Post should put an end to the controversy . The object of the rule-making authority

appears to be short out grain from chaff. Thus, persons are appointed to the Post of Inspector, RMS,

the tribunal is of the
opinion that the Post of Inspector, RMS, is a Post carrying higher responsibility and sccondly, the piy

fixation under F R;ZZeC;vaqs_; been rightly done by the department. The report of audit otherwise cam ¢
be given by weightage. . . ' |

| Dhyaneshwar Nandanwar v, Union of India and others, 1993 (24) A'TC 660 (Jabalpur); 1993
(2) SLJ 305, data of judgment 20-4-1993.f ' S '

[In view of. the detesion contained in these two judgments being declarative in n

_. ature, the
Department of Post can do well by issuing suitable orders in this repard.
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Applicatien uuder lctter Ne,Staff/Adalat/APC/92 dtd., 1.7.92

Te

Chiot PHG, Asgam Circle, Guwahati,

The Chelyrmen,

Staff Adatat,
effice of the CPMG,
Guwahati-781001,

In the court of Ztalf Adalat, otfice of the
Original Application dtd, 8,7.1990, g

Date of decisien o= Kot yot docided,

In the mattor of fixatlomn of pay at tue time of

premetisa Irewm won-functivnal L3G to functional LG,

Fao

L

2,

Cul -
The busblo eéplicant is a pormanent ompleyee of
the Pental Departuent and at prosent has been serving
R]e Ofrice Superintendent im tho effice eof the Chief
PNG, Agrnar Pestal Circle, Guwahati,
That the appliceat was a U.D. Clexrk im the year 1986
and that he was pronsted to 20% LSG Scheme in the
higher scale ef pay w.e.f. 1,8.1986 and his pay was

I
fixed as per departmental precsdure,

That wee.fs 1,6,1988 te epplicant wae premeted to

Sectien Superviser cadre in the same scale Qt pay

with higher respomsibility and bis pay was net fixed
© under. 'F.RO 22,

That the dutics of nen~functienal and funotioaal

L3Q are differeat, In case of men-funotiemel L&G, 4t

[}

is & menotary benefit in UsD, Cacire but im case eof

4

functienal LSG 41t is a meparate codre with higher
respensibili ty,

c.ntd...z...

< o il

[




® oy

ssolssns

5e That inspite of my roprounta.uvoni the pay
| was nat fixed and X ﬁuhtttod a by niéc- potiti‘n_
to the then GPMG with & hepe of getting justise
te me. But I an serry te intimate that even my
r.prnsontatio. was net .oknovlodcod. The

epplication 1s ehcloeod. IRV \)

Ge That I came te kaew that the came was roferred
te tho Dte. frem this effice and the basis f met
granting the fication was & ruling whiich is
applicable to the empiayees eof Director ef Pestal
Acasunts anly and £t has bDean coufirmed by the

Dte, te this office,

Te . That after the rccoipt eof the clarification alse

tiia office has mot yet Cixed my pay veo.f, 1.5.1988fi

Prayer

Under the circunstances stated im the feregeing

- paragrapha thkore is a genuine reasens for allewing the fixae

tien of ypay te tho applicanc Weoefo 1.6,1988 ana I appoal
boforo this ceurt te allew the benefit te the applicant
U.O.f. '.6.‘988. ‘ ’

X Srd Sunti Rum Saikia de Leredby verify that

'the statomontu iRkde above ‘are true te my knewledge and belief,

s

~. ) b
1
{ ﬂanti Rum Saikia )
CO0fftice Superintendent,
i affice of the Chief Pestmaster General
Assam Circle, Guwaha ti-78 1001,
sﬂ P. !)Oy’ AOOQ : 4
and Secratary,Staff Adalat, ‘ ‘
eit'ice of the CPMG, ) |
Guwahati-781001,

. G&ee }
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Ao wise \

, by
ISEARTERIE OF b0y (H1 1A . i
0r¢1Us OF THE CUIER POBIMASTER GENERALGASYAM CLILI,GUWAHATL=]8Y 00,

®o,

‘The Secretary Staff Adalat,

& Chief Accounta Officer,

0/o the Chief Fostmaster Coneral,
Assam Circle,Guwahati~781 001,

Refi~ Staff Adalat case No,SA/1/92/Rlg, ‘dated 29—10-95. in item No.
SA/3-62/92, |

",

Sir, 5

I beg to draw your attention to the case No, cited above

regarding fixation of pa‘y in S,S.cadre, The decision of the Postal

Directorate may. dly’be 1nt1mated to me for further necesnnty aoction

‘fso in the -

@'\ 81.‘)[\\‘\%\ : .~
T Hov 1995 ! Yours faithfully,
([  ahsAM CmCLE ,
'  @wmrahaa-T8) 00! o
el 2 T, R e Q)\\L_)
.. Dated at - { S.R. Satkia a)
- Office Superintendent,

the,14-11—9). 0/o0 the Chief Postmastex General,

Assam Circle,Guwahati-761 001.
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Bemtegl Administraiive Tribuas
@anhati Becch. Gaubath

gearrat Govt Nending

IN_THE MATTER GF:

U,A, No, 62/96
SriS. R . Saikia

~Versus-

The Union of India & vrg,

- AND -

IN THE MATIER UF :

Written Statements Y submitted by
all the RespOndents,

WRITTEN STATEMENTS:

T

~

yd

T

cRunpRts replyges
to give the brie

case for proper

W

he humble Respondents submit their

»
-

itten Statements as follows

hat before submitfing the parawise

the Regpondents deem it necessary

f background of the applicant's -

ad judication of the matter as follows:

(Cantd.)



4

.Sri S. Re Saikia while holding the past
of the senidr most J UDC in the scale of pay of
f fs. 1200-2040/- was prbmcﬁed to LSG in the scale of
pay of Rs. 1400-2300/- or regular basis we.e.f. 28x2
2.11-87 vide C.9. / Shillong memo No. Staff/26-2/76/
I dtd, 29-3-86 and 29-4-88 (Annexuze-A & A(1)),
Later on, Sri Saikia be}ng'the seniormogt LSG was
posted as 55 in the 0/0 the Addl. PMG, Guwahati on
~ dipersion of the post from C,0/Shillong vide memo

No. §taff/RD/2-1/79/Pt-11 dtd., 1-6-86 (Annexure-C) .

_The post of 5§ is just a LSG post without

any estra benefit and posting as 55 will not consti-
tute promotion and this pdgnt has élready bsgen clari.
fiedAVide C.ﬁ;/Shdlléng letter NO;Staff/26~2/75/II
dtd., 5-5-88 (Annexureoﬂ) while dispasing such repre-
sentation of Sri Saikia, In fact seniormost LGS is

posted as S5 without any monetory benefit & axtra

remunaration for the work as SS‘which does not

invnlve_higﬁér promotion to the post,

i

\\

. Thereafter, Sri S_aikia being the senior-
most LSG(SS) was promoted to HSG;II\&‘st;ed as
Uffice Supdt. on regular bésis vide memo No, Staff/
2-3/88/L-I1 dtd. 2-12-92 (Annexure-D) and on comple-
tion of 3 years service in HSG-II Sri Saikia was
promoted to HSG-I & posted as Office Supdt. C.0/
Guwahati on regulsr bagis vide memo No, Staff/2-3/88/

. L-il dtd. D4-12-95% (Annexure-E).

" (CDn'!:d.)



1) - That with regard to the statements
made in paragraphs 1,2, 3, 4 & 5 of the application
the Respﬁndehts have no comments the same are

being matters ©of record,

2) - | .Tha§, with regard to the statements

made in paragraph 6.1 of the application the
Respdndénts beg to stété that the applicant served
‘as LSG in the year 1987land not served as LSG unc
since LSG and UDC are two different_cadfes.with
different pay scales viz. for USG as R. 1400-2300/-
‘and for UDC as.Rs.‘1200-2040/- which are separate

pay scales fOr tﬁese cadres.

3)  That, with regard to the statements

made in paragréﬁh 6.ii of the application the
Respondents beg to states that, the apﬁlicant being
-thé:senioimgst hOlding'the post of the seniormist
LSG p@xkx was posted as 55 which aléo is just a
_LSG.pO§t without any benefit and which will not
constitute promotion, In fﬁct the seniormost LSG
'istto be posted as 5SS being a LSG post without.ex@ra

remuneration & promotion ‘etc.

4) ~ That, with tegard t0 the statements

made in paragraphb,iv of the applicatinn the Respon;
dents beg to state that Pay fixation for promotlon
to LSG pnst is to be done ‘only once. 55 which is
just a‘LSG post and not a promctlﬁﬂal post no pay

fixation is required,



=\

'5) ' pat with regard fﬁ the statements

made in‘ﬁaragraph'ﬁ.ii% the applicaftibn the ReppOﬁ-
dents beg t0 state that, the applicant being senior
most LSG was posted as S5 in LSG Cadre on 1-6-88

 without any extra benefit & promntidn etc.

6) " That with regard to the statements
made in paragraphs 6.v, S.vi, 6,vii, fxwiii the .

Respondents have no comments.

7) . That with regard to the statements made
in paiagraph 6,viii of the application the Respondents
beg 'to state that the post of Section Supervisor is
‘jhst a LSG.post without any exfra benefit and pcsting'

as §5 will not constitute promotion .

\3)_ : o That with regard t0 the statements made
in parafé{ix-of,the application the Respdndents beg
to state that, pay fixation ¢ to LSG post is to be
doqekonly once and no pay-fixatiOnvis required for
poéﬁing'as SQ being a LSG post. .
9) | That with regard to the statements made-
in para 7 of the application the Respondents beg to
state.that the LSG & 5§ being the ééme post benefit

. of higher pay fixation is t0 be given only once in

| LSG post-and not for S5 which is just a LSG post.

Posting as 55 will not constitute promotion,

(contd.)



10) ' That, the Respondents beg to state that
the applicant is not entitled to get any relief

sbught for and as such the application ig liable
]

¥% to be dismissed.

1) That, the RsspOndents beg t0 submit that

the application has no merlt and as such the same

13 liable %o be dlsmlssed o

VER IFICATILUSH

— PN

| 1, Sri J.N. Sarms,¥ig)Assistant Post-
méster General (Vig), 0/0 the CPMG, Assam Ciicle,
Guwahati dd hereby solemnly declare that the
statements made'in above paragraphs are true to

my knOwledge, belief & information and I sign this -

‘verification on this __th day of July, 1996,

w&}“ M
Declarant %@GING Atot xﬁfdﬂﬂ,
Assti, Postmaster General (Vig)
Aummtﬁmh.ammhnFHUNH
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, ' ‘ DEPARTHMEK D OF POSTS : : 11D TA
’ R!ﬂﬁﬂ;E OF THE POSTMASTER GENERAL: i1 .E.CINCL EtSHILLONC,.
Memo lo. Staff/26~-2/76/T1 Datrd at Shillong the m-3-

\

_ Regular promotion given to Shri T.K.Dutta koy to
1.8G , Circle Office vide this coffice nemo of even number Adated
28/12/37 has keen found irregular as his senior in the panel of
approved official was left out through oversight hence the pro+
motion of Shri T.K.Dutta koy in regular manner from 1-1-88 is
hereby cancelled. Therefore, in modification of this office memo
of even number dtd. 1-1-88, the following orders are issued :-

/ﬁ 1. .8hri Santi Ram Saikia, now officiating in L.SG on
. adhoc basils is pronoted to 1.SG on regular basis against the
vacancy caused by the retirement of Sri D.K.Raha and posted in
the o/o the addl, P.M.G. Guwahati. He shall rank seniocr to Shri
Raldwin Shyiem who was promoted to LSG on regular basis, e ais
this offiqe memo ‘of even mumber dated 28~12-87. Tt

\ -

. -

2. shri T.K.Dutta Roy, now working as 1SG against
leave vacancy is promoted on adhoc basis against 1/3rd guota
.of 155G and posted in Budget Section.

The temporary promotion of Shri T.K.Dutta Roy will
not confer upon him any claim for regular absorption nor continued
officiation in the grade and will be terminated as soon as
regular incumbant is posted.

sd/~ 1 .Munga.
A.P.M.G.(Staff)
For Postmaster General,
v N.E.Circle, Shillong.

Copry to :-
1. The AD.P.S. (A/Cs), C.O. Shillong.
2. The J.A.0.(Bgt), C.0. Shillong.
- 3. The Addl., P.M.G., Assam, Guwahati.
‘ . 4-8, @fficlals concerned,
. ) <9, ©/F of the officials.
_ 10. office Supdt,, C.0, Shillong.
11, Spare. ' ’
S P e & e = (_‘..,“ ! [ ;
For Postmaster General,""}
O—l/d/gL ‘ RAY e
Post aster\‘};’"ﬂ} () ' }//QUU’) ’
) Guwdhﬂti'7‘1“‘ :
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7/ . . DEFARTHMEET OF FOSTE I ' o8

]‘ b} 8.7 ICE OF THE POSTMASIER GENERAL:N.E.CIFCLE*SHILICIG=793 001 "
KX{ ricue HosStatd /26-2/76/11 ' Dated shillondg, the 296h Zpril, 1088

¢

In supersession of this office memo of even no.
dated 29-3~1988, the following approved of filcials are prowmoted
to the cadre of L.S.G, Circle Office on regular basis from
‘the dates noted below against’ their names. ’

\./U-\

Name‘ : : Date of effect
‘1. shri Santiram Saikia,. 2~11-1987.
2, 8hri Tapan Kr Dutta Roy, ' 1~01-~1968

Shri T.K.Dutta Roy's position will be fixed above
that of Shri Baldwin Syiem who also has been promoted to L.S.G
cadre with effect from the same date vide this office memo of
even no-dated 28-12~1987.

Shri T.K.Dutta Roy, being senioxmost LSG official

in Circle Officg, is posted to officiate as S¢ction Supervisor,

' Tech/Inv/CPT, ‘Circle Office w.e,f, 1-5-1988 vice Mrs M.,Lyngdoh,
transferred,

Smtl.M.Lyngdoh, Section Supervisor,Tech/Inv/CPT Sec,
on relief is transferred and posted as Section Supervisor, Uldpg/
Welfare Section, Circle Office vice Mrs. A,Rahman who retires on

30"‘4"‘1988‘
N e ’.4,',.4_,4,.,,r4/1(
(1. MuNGA ) ol v,
Asstt.,Postmaster General (Staff)
For:Postmaster General,
¢ . N.E'CirCle) Shillong-—l
Copy to :~ : A

%
. " 1.The ADPS(Accounts) C.0. Shillong,
L C) 2.The JAO (Bdgt), é C.0.Shillong
3.The S/S A&P Sec, C.O0. shillong,
’ _~4.The Addl.,Postmaster General,; Guwahati,

‘ 5.The Circle Secretary, AIL(Postal) AOEU, Gr.'C' & 'D' NE Circle Br.
”x/// Shillong,with’refereéCe to his letters no.AU/NEC/161/86~87 dtd.

6-4-88 and nolNil- dtd 6-4~88 the recelpt of which is hereby
acknowledged .

6 ,The APMG (C&I) C.0O. Shillong,
7.Guard file,
8-9/ Office Supdt, C.0. Shillong,

1U~12/ P/F of the officials,
33~15/ Official concerned,

16,  The APMG(Bldg) C.O. Shillong,

| — ‘_‘/ fere e " '.// //(
§4Aﬁ . For:Postmaster General, k/
f .N,E.Circle,Shillong .

o




No. Staff/26-2/176/13

Tos

Subje

complained
his junior

presumed that it migl

4"71’7?_)(’(./7’2" /3

| DEEaMCMEND OF FQUPS: Tl -
OFFICE SFT HE DOSTMASTER GENEIGL: HLECLALE: SHILLCHG-1

The Addl Rostmaster Ceuneral ‘

Assam, Guwahati,

Representation of Shri
regarding offg, in the
the P.M.C., Shillondo.

shri Santi fam Saikia,

vide his letter dtd. 2,S5.88 againsht posting of

)
< u/ AN
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Dby,

santl am Sa

1.33. of yonr office has

9,

Dated Shilleng the_ 3/ 5}'}9;&{;’

i/
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A1
~ Y
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cadre of S,S. o) Owmwss

as Section Superviscr in Circle office, Shillong,

As the official hes already been prcmoted to
the cadre of LSG on regular basis w.e f£f. 2.11.87, it wace

it be iz preference tc continue as.

LSG official in your office as the post of §.S. also is
just a ISG post without any extra benefit, O-her officials
cited by him also were voelunteers for posting in your

office, otherwise they
from circle office Shillong to
as Section Supervisor whi2

need not . of necessdty, be transfeced
{(our oftice just for deplouyment
does not constitute prumotione

Due to continued operaticn of austerity measure,

routine and temnure transfer is not still allowed ,Since
Shri Saikia's posting as S.S. will not constitute promotion,
his transfexr for the same to Shillong will have an e)enent

of a routine one if nct classified as a transfcr on his o#n

request,

»

of Shri S.R. Salkia to c
posted as Section Supervisor,

Kindly,

transfer T.Aes

S KD

(L.Mrn0a)
Ao Po ‘V“G o

o ‘(_,g(.(‘(“

( xaff}

PR P

for rostmaster G uexal
NoE o circld, 'sl'niilongg,

3
M

therefore, obtain and semnd the willingness
ome on transfer to Shilleng, to be
¢ircie office, with or without
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vepartanng of roates, Intin,
u/v the. A1 sostmaghbor doneral, - Adnnn, 2ay hati-731001,

tieno fin. 3 nff/id/2-1/79/Lt-11,  tased Juwniatl tho 15373,

Congequent on the retirement of Uhri o lls Bujaxr Bsrunrh,
0/8 Circle Gffice, shillong on superannuation WeCofs 1-6-38,
Lihry S.ite Saikia now UOC(LBG) O/C¢ the AdQL 4G, Ansom, Gawihatd
+ho hug alicady boea promoted to 8/3 and ordered to join in the
clrcle Office, Shillong vide U0 ¥emo iio. Staff/26-2/76[11 dtd

20.5-88 is ponted ag the §/85 in the U/U the AUl ¥NGJQuwabatin -

W.e.f. 1=6~38 on diversion of thc post from the Circle Office,
Shillonge '

Sl ——

( sede Wagh )
Saikml
for AGdYL #1iG, fasam, thwsinti-t.

Cony 10 te

*

] e EMa(3talf) R.E. Circle, Shillonk evelo b0 Nia o, 3uaf/

26-2/T76/11 dtd  20-5-98.

L]

2, Wae yr. &9, Gavohati GF0 w for inform tion nrd nfa,
%, The £8ils, Cuurintl - Tor informetion.
4, buri $.it Ualkla, Uou(4,80)
¢/u the 041 G, Assanm, Guysnnti-le
a5, &/F of the officlal.
Ead, Tho AD=I/AD-II/A.O. O/L the 3, SR HLF AT IR TEILE IS

9. 0/C,
10. 3pare,

for ALl vuntmoater nont eal
Anaum, Gnrdinti-t,

>
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o . DEPARIIENT OF POSTS
OFFICE OF TP CIIEF POSTIASTER GENIRAL: ASSAN CIRCLE: GUWATATT 73101,

Ho., Stai‘_lf/2—3/OB/L—II dated at Guwahati the 2,12.92.

The Chief Postnaster Genercl, Asscn Circle Guwahati is pleaged
to.approve the following officials for prootion to the posts, ;racdes
and scales as noted below asainst each on regular basis with iryiediate
effect. i

Yame of officials ‘ Ppsted on pronotion
with present post held "to posts & grades Scale of. pay
1. Sri S R Saikia . Office Supdt in |
- Offtg Office Supdt, HSG=-II, 0/0 the Rs. 1600 - 2660/-
_0/0 CPiG,Guwahati 'CPMG, Guwzhati
2. Sri D K Roy - 20% 1SG, 0/0 the :
0fftg.20% LSG, - - " CPMG, Guwahati Rs. 1400 -~ 2300/~

0/0 BPMG,Guwahati

Usual charge report nay be sent to all concerned,

) 9\_/

(M LiWPLEIAW)
Director of Postal,Services
Assan Circle, Guwahati

1. AD Afecs, CO/RO Guwahati

2. The AAO Bgt, CO/RO Guwabati

3. DA(P) Calcutta .

4. A1l Group Officers, CO/RO,Guwahati

5. Sr.PA to CPMG//PA to FMG/PA to DPs S
6. Office Supdt, CO/RO

7. Officials concerned . : ¢ '

PP of the officials (| SR Levliee )
9. GL file of CQ ' - -

7. 00 e o Do
11, Spare B ’ : S%///
, , - I (p ¥iTH

APMG {STAFF)
0/0 'ME CPMG :GUWARATI~1 .,

-
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. \’%ﬁ/gﬁficials concerned. '
«PF of the offic.al
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DELART [ Gr Lo :
OFFICE OI' THk CHIiF POTTNMASTER GENERAL: ASSal CIRCLI: QU LIATL-1
NO. Staff/2-3/88/L-II cated at Guwahati the 04.12.199%

The Chief Fostimaster General, ssam Circle, CGuwahati is
pleased to approve the following official for preaotion to the
post, grade and scale as notéd below on regular hasis, with
imnediate effect.’ '

Name of official Posted on promotion

with present post held to_the post & grade 5cale of Pay
Sri S R Saikia . .Office Supdt,HSG-I Rs. 2000 - 3200/~
Office Supdt, HSG-II . 0/0 CPMG, Guwahati

0/0 CPMG, Guwahati-1

The post of tﬁéioffice'Supdt, 0/0 the CEG, Guwahati
will be u,graded from the date of assumption of the charge by
S5ri S8 R Saikia in HSG-I automatically.

Usual charge report be sent to all concerned.

) q ut:‘;’
\\\-%;Mwﬁ;ﬂ_,
(I C TARMA)
AFMG (31AFD)
o . , 0/0 CPNMG:GUIAHATI~1
Copy tos -~ ‘ o -
APMG(Estt), CO/RO Guwahati
AD A/cs, CO/r0O Guwahati
440 Bgt, CO/RO _
DA(P): Calcutta through A&P Sec, o
All Group officers, CO/RO-
Sr Pa. to CPMG/PMG/BPS
Office Supdt, CO/RO, Guwahati
“ll Section Supervisors, CO/RO

. < L] L]

U LD W
L 3

» & »

—_ G2
(I C SARTY)

. APTG (STARTE)

0/0 CPMG :GUYWAMATI -1

11. Circle GLfile.
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Name - Shri Santi Ram Saikia ve Applicant

R
- Union of India ﬂﬁd others .,, Respondent
In.the matter of rejoinder to the written

statement submitted by the respondent,

Re joinder

The humble applicant begs to submit the

rejéinder as follows,

Brief béékggound s

\
-

Part-I : These are all promotional posts and there
was no direct reéruitment.to these posts, These LSG
posts were not ﬁorm based post except t;evSeotion
supervisﬁr (Head Clerk). The post of Section Supervisor
 was 2 norm based post‘with higher\responsibility but
carry the same sééle,qf pay with LSG (UDC) officials,

; ' \\\\\ )
222&:;2 ¢t The duties of UDCé'nowlre&osignated as
Postal Assistants inoluding.non-norm:based LSGs, are
confined in putting up of 1et§ers in the files and

1

Contdess2ese

N



R

C‘OZ;Q‘r
. . >

suhmit the sama thrnugh the Bection Superviaor

to the eonaerned officers. Tha 1QVe1 Jumping is

B .

”,, . L ';-allewed to seniar offieiala enly. The duties and
o | rasponsibility of Poatal Assistants including noNe.
vinorm based LSG officiala have been praacribed
“under Rule 18 of Manual ofr@ffice ?rocedure of
| feircla and Admiuiatrative @ffices. Thé relevant
‘rule is encloaed and marked as AHNEXURE-A, The H/C

duties and reaponsibility as prescribu& in Rnle

.- o R 69(6) or Manual af Office Pracedure for Circle
o . ' '
. voffices ete» 15 enﬁlosed and markad as ANNEXURE-B.‘

The baekground stated by the respondent
'18 nct clear and has baen submitted to annfuse thn i
isaue 50 that the applieant may not get the manetary

benefito , L B : ’

asaam Postal Girole was created on bifur¢
cation from the azttwhile N‘E. Pestal Girclo,

. j:f“\t_ — YUS&illong w.eﬁf. 28 6‘19885 ?rior to the creatiau

Y ™

e S o ef the Assam Poatal Gircle, thera was a Regional

Director af Pastal Servlées &ffice at auwahati. Tha

" RDPS 0ffice was subsequently upgrqded to .Addl,. PMG,

IR | | o .Aé'sa'm' Region, Guwahati. 'a‘he applicant was a volunteer
| o for Guwahati and as such poated as UDG in offica of

tﬁe R.D.P,S., Guwahati. Hhile the applicant was

eontd,.j.,.



matter of judicial écrutiny.

g9

.‘.3,.0.

' serving at Guwahati one of his junior was promoted

at offiéa of fhe Postmaster General, Shillong. As

the office of theAAddl. PMG, Guwahati was also under
the estaﬁiishment'of office of the PMG, Shillong, the
denial of promotion to the applicant ﬁaé'irregular
andf;ccordinglf he submitted a representatioﬁ to the

authority. His position was restored and irregular

Aappointmeni was cancelled vide ANNEXURE-A = A-1 of

the respondent. The worp preference has been used by
the respondent in ANNEXURE-B which may be noted in
this counection., Regarding promotion,vthig is a

matter of opiniomn and hot & rule and this is a subject

!

—

Partf-III - Thére is no direct recruitment to

these posts and filled up from the S.5, Cadre on

.seniority-cum-fitness basis.

]

Item No,1 - No comments,

Ttem N6.2 - The position has been made clear in the

" background of this rejoinder, That the applicant was

working in LSG(UDC) was clear from’the Annexure-C of
the respondent. The applicant was pfomoted from a non-

norm LSG post to norm based LSG post which carried

higher responsibility.

contd. .z‘. [ X ¥ J
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Item No.3 = Fixation of pay is admissible

~ under F.R. 22 now renumbered as FR-22(1)(a)(1) in

case of promotion, In the:appointment_letfer the

word promotion was mentioﬁed and éhere was no

-

 mention in the memo. that the appiiéanf will not

get any extra remuneration or pay fixation will not.

be allowed. The post of SS was not a just LSG post,

‘it was feeder cadre for higher promotion. A non-based

LSG cannot be promoted to the Dy. Supdt./Supdt. if

he was not in SS Cadre. The following higher posts

are filled’up f#om the SS Cadre,

Te Deputy Office Superintendent : Scale of pay
' Bss1600 ~ 2660/=

AN
t

R5¢2000 - 3200/=

3.  Asstt. Director (R) Rs+2000 - 3600/=
Item No.4 - Pay fixation is allowed in eVefy'
promotion as per provision of rules’ applicable to

Central Government employees. Moreover, the post of

'Sectibn”Suﬁérvisor is a supervisory post and not a

_ clerical one. All norms based posts are in the

Gradation List of officials in Circle Offices etc,

and the relevant particulars is enclosed and marked

. as ANNEXURE-C, It will be seen that the post of LSG

(UDC) ‘are not mentioned only Section Supervisor
sanction strength was indicated. The UDC's are now

redesignated as Postal Assistants,

Contd.).S. .
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Item No,.§ - The post was filled up on seniority-
cum-fitness basis and the applicant was working as

S.S. WEF 1,6,1988,

Item No.6 - These(afe:undsry) judicial scrutiny.

Item No,7 - The post of 8,8, is in higher Cadre

and constitute a'promotion.

Item No,8 ' - ' In each promotidn pay fixation is
admissible,

Item No.9 - In case of promotion'in'the same Scale
also pay fixation is admissible as per the decision of
CsA.T. The post of S.S. is not a just LSG, it is a

feeder cadre for further promotion.

-

Item No.10 =~ The applicant is entitled to get the
benefit of fixation of pay as decided by the judicial

courts,

Coﬁtd. ° 060 LX)
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Item No.11 <« The .honourable Court will decide
the merit of the case and the humble applicant prays

that his case will be decided in the principle of

fair play, justice and equal opporfunity.

VERIFICATION

I, Shri Santi Ram Saikia, son of Late
Adiram Saikia aged 54 years working as Office
Superindeht, office of the Chief Postmaster General,
Assam Circle, Gﬁ#ahati, do héreby verify that the
contents in above paragraphs are true to my knowledge
and belief and that I sign this verification on_ 24 _jr
- 0_@% _é‘g;— _Septembef y 1996,

Declarant - ( S.R. SAIKIA ),

Office Superintendent,
office of the Chief P.M.G.

Assam Circle, Guwahati-781001,
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17. i .nd Rar;iaméht Questisns and
Suggesti)ns : tent of Rulés shoud issue ndrmally
under the j2—Ci cl-'M£fice“ﬁr Dirac¢ tor,,

Every dcalidg officia-—iﬁf;/;ectioh should maintain

a running recosrd Hf Japers recezived and dealt with by him in the ¢
form shown in Appendix:I(I). ' - o {

1
i

18,

Y. hertert o Vo s T e e i

, Annual serial numbers should ‘be ‘given for the entries
made in the Assistant's diary, The cases going back to him for
re~examinatisn ok for Putting up a draft should also be' fALLAASA
included in this diary without assigni@é any serial'number. On ]
the last wirking day >f every week, the dealing assfistants
shbuld prébaye.an abdst-act in the f)nh prescribed in the Assi s tan)

Qiary,_Ihis abstract should be Checked by the Head Clerk and inid
“tialled by him.: : b . ‘

¢z ? L
5. <

19-';  -, Reminder di?ry:_

The Head Clerk will 2eriddically check the reminder
diary to be maintained by each dealing assistant to sece that ime
Pirtant cases are not left unnoticed, The following instructisns
should-be:falyowed regarding-the,issue

of reminders to: subsrdinat
wite ¢, . o
3) " The first remindesn should be issued after & period of
U s 3 weeks; . X - S o i
(11) v, fhe second reminder - to he issued after'a<{grther perij
Lo 7. ofi'3 wedks should be demioffiCialpremindey1from the
: thctignaerfficer;,‘ ’ ' i oo 3
‘%E{£§f){':f?;:1f no rep¥y is received even for ‘the d.o;-feminﬁer,
SR :‘J“'thGZCasq should bYe put up t the toncerned Direétor
A formgis'instructiuns; R T Ty
(iy)'f,u ,fﬂblegraphic reminder should ae far. as: .possible hHe
AR avoided and should be resorted to. in exceptionally
urgant ‘cases,. afiter obtaining ‘the srdirs »f the Secw
tional Officer; ' :
(ﬁ) .+ The a“ave procedure will @ot}vhowever, anily ¢o

urgent and,immediate Cases whete reminders could be

4 issued at infervals depending upon the nature o>f the
case, '

%g;’/ﬂ ' : | | Contd.;12...‘

er. G.
: 8(1"’ ef 2}?:“,73100“'




(e) . AD{i’tie‘s of Head Clcrk, NWNBAULE R

e ¥ o
W T
3“?13** ASome of the ‘important uutlﬁs to be ﬁerfarmed Dby the (3L1
‘gkegs?\ fﬁ arc. 1nd1catud Below &= SR _
Vil A‘,' 3 L
"'(i)*i ‘¥"'Dls>odal Df important recei)ts and thOse which ﬁresentzz/, '
ST any sgpecial features, either Dprsonally or by giving Vi

‘epecifiu instructions to the dealing clerk as ta,the
manner of their disposal. . ' . 1 .

‘ Contd0039000

.i ‘ 000039000;

—— o~

v , (i1) “Maintenance Hf a note in his personal note boank,
. . or Desk Calen:ler of. important receipts requiring
i . o - prompt action or sn which actinsn is roquired tn
P o . he com)letbd by a particular date. A special watch
‘ B ~ on the rosrséss of 1mvortant cases thus noted will
be l(eﬂ)t ' . , K ‘
1
(1i1) ' Maintenancé 3f memo’, of distribution 5f work in his
: sectiosn duly apoiroved by the sectinsn officer, -

(iv) Scrutiny of the fissistant's diary in srdor to soe
- that all receipts given to them are being entored
in them Hromptly,., He shrulcd also sece from the dates
of submissiosn in column.5 of the Assistant's Diary,
. . whe thor any old receipt still remnins un-submi ttod,
’e the diaries shduld be initialled and dated in token
- of the check having secen been carricd out. He shdouls
make daily entries in thelFile Movement Register.

a7

(v) Checkihp of the abstract nf Weekly Arrcars »f paper
T " in the Assistant's diaries at the end of each week
to verlfy the correctness.

S (vi) Examinatlon of the table »f at least one.clerk ever
. - " . day in order to sce whether any receipt or file is
o ' lying unsubmiited for a long time.

p '(vii) Upto—date maintenan@e 2f the Sectional Note Book in
‘¥hf‘ - 'which entries of important decisions and rulings ar
: f ' ' made in alphabetical srder.
¢
!
i

¢

ba ratlon of weekly arrear reaorts on the first
orking day »>f the foll-owing week and submission on
- ' } the same day to the Section Officer.

‘(viii) Pre

disposal’ for Jver thiree months ‘to* “‘ensure that the

. y S latest position of each case has been stated and sul
o : L - mission of the statement -Hromptly to the Sect;onalv
o - ; - Officer by the 5th of every month,

i

! ‘ ;
ﬁ' ' : (ix). A.Scrutlny of the monthly statement of cases pending
-!' - .

i

i

e ez

; . J//C;/Z ' i' Contd.,ho...?
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3) Scals of Pay:- (1)
(2)

(3)

(4)

. . (5)
{ 5)
‘ - (7)
(8)

(9)

ANNEXURE @

é PAZRTICUL/RS CT STAFF 2ND SCALE COF. PAY IN T

Group'D'

HSG-I = Rs. 2000-60-2300-EB-75-3200
HSG-ITI = Rs. 1600-50-2300-EB-60~2660
LSG =" Rs. 1400-40-1800-E3-50-2300. _
DO(PLI) = Rs. 1400-40-1800-EB-50-2300
T/S PA - = Rs. 975-25-1150-EB-50-1660
Jamadar = Rs. B800-15-1010-E3-20-1150
S.G. Duftry = Rs. 800-15-1010-EB-20-1150
Duftry ™ = Rs. 775-12- 871-E3-14-1025
Group'D' = Rs. 750-12- 870-E3-14- 940.

. H«& " S S CIRCLE CIFICE @\
i :
‘{ﬂoolaf Fosts :- (1) Office éuperintendent N = 1
1; : o (2) Section Supervisor = 6
A | (3) Development Officer (PLI) = 2 1 = Group'c' Staff Total = 81
i | (4) T/S Postal Assistant = 64
S, (5) T/S Postal Assistant = 72
. - Leave Reserved ‘=""8" ) i
. (5) Jamadar ‘ ' = 2 ) . ’
(7) 5.G. Duftry = = 1
~ (8) Duftry a . o= 3 )} = Group'D' 3taff Total = 29.
__(9).Group'D' (Peon) T/C - . = 18 :
(10) (n/T/C) = 5

TSRS T
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Corrected up to 01-07-1994.
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Issued under the Authority
Cf the Chief Fostmaster General,
Assam Circle, Guwahati-781001.
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b or,authorityvor mey be held to supersede any standing rule or any
ordersjof th2 Government of India. : _ .
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